BEFORE 1HE CENTRAL AL NINISTRATIVE TRIBUNAL
' BOMBAY BENCH, BONMBAY
. * * ® Kk %

O.hA. Nos. 184/91, 186/91, 418/91, 419/91, 420/91,
425791, 402/91, &12/91, 414/9L, 435/91,
336791, 431/91, 466/91 & 467791,

1-140, ©lc F&T Colony,
Gultekaai, rune 411 001.

e
s T AT e e L

Ary licant

(o 466/31)

1. C.B.Sathaye,
T-38, 0l¢ F&T Colony,
Gulteka@i, Pune 411 QCl. Applicant
{04 184/91)

2. V.M.Gujarathi, g
p-91, 0l¢ F&T Colony, .
Gultekadi, Pure 411 001, Applicant {

: ' (0A 186/31) ‘

3. V.V.Joshi,

P-57, 0Ol¢ P&T Colony,
Gultekaci, Fune 411 0OOl. Applicant
_ {(OA 418/91)
4., G.B.Patankar,
‘ F-88, F&r Colony,
Gultekacdi, Pune 411 001. Applicarnt
(oA 419/91) _

5. G.I'sKanitkar, :
F-85, 0l¢ P& Colony, :
Gultekadi, ¥Fune 4131 001. Applicant -

_ (CA 420/91) &

€. F.M.vani, L
F-52, 0l¢ F&T Colony, |
Gultekaci, Fune 411 001. applicant 5;

- ‘ (0a 425/91) o

T K. S.Kheéekar, }
F-49, Cl¢ E&T Colony, i
Gultekaci, Fune 411 001, Arplicant '

- . (OA 402/91) [

€. K.M. Autace, ‘ 1

T-134 Cl¢ F&a Colony., {
Gultekaci, Fune 411 001, rrlizant t
(G 412/91) E
9, F.JI.xulkarni, ‘
F-50, 0l¢ F&1I Colony,
Gultekacdi, Pune 411 001. Applicant
' (CA 414/91)

10. M.D.Golse, .
1-01, clé p&T Colony, - '
Gultekadi, Fune 411 001, arplicant '

' {CA 435/91) .

11. B.S.Shaikh, :

. T=27, 0l¢ I&T Colony, :
Gultekaci, Fune 411 001, Aryplicant !
: (0A 436/91) ;
12. F.R.Patil,
7-13, 0l¢ P&T Cclony,
Gultekaci, Fune 411 GO1. Art lizant
(Ca 437/91)
13. M.R.Kulksrni,




.as such counter affiicdavit filed can be read Hn all tre

art I proceed to Cispose of all the aprlicatiions

of Postal Services ¢ated 21.£.91 acdressed to the

_'!'r Ciake ol

1é. smt, S.R.Satpute,
: T-144, Ol¢ F&I Colony, ‘ -
Gultekaci, Fune 411 001. +ss Arplicant
(OA 4€7/37)

4

v/ s

Union of Incic & Ors. s Respénéents

CO=AM 3 Bon'ble Vice—chairman, Shri‘U.C;SriVasﬁava

Arpearancess: -

Mr. S.F.Kalkarni, Advocate
for the arplicant ang

Mr.F.MNJFrachan, Advocate

for the responcents,

ORAL JULGENMENT: - Datec : 23.8.1991
(Per. U.C.Srivastava, Vice-Chairman)

In all these cases, some of whichrHawe been
listed for hearing (sl.nc.l to 6) ana somea&ﬁ_which
are listed for adﬁission hearing (sl.no.7rtasﬁ4)
the counsel for the parties have stated that the

roint involveé in these aprlications is one &mé and same

A

[43]

other applicetions end all can be (isrosed of tooether.
Fudi s i =

Accorcingly arrlicetions zt S51.10.7 to 14 arw acmitteg,

Nt D

together., Learned counsel for the arrlicantes
contenceu that he is challenging the action'qﬁ tre
orrosite parties in teking proceedings againsxghe
aprrlicants unc¢er Fublic Fremises (Eyiction O " ‘
Unauthtorised Occupants} Act on the grOunc of ¢iscrimi-
nationr as in resrect of 13 other eny loyces ware allowed
to stay in the premises, 7The learneé counsell for the
responcents procuced befére us & letter of the Director

Estate Oificer/Chief Fost Master General, Maharashtira

Circle, in which it has been clearly statec¢ that out
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of those 13 occﬁpants with whom applicants are
claiming éiscrimination 11 have crecditeua thé amount of
arrears of licence feetand have procduced the receirpt
ané that thev have vacatead tee premises; The remaining
two cia not crecit the arrears of licence fee and
thereforé'their'premises have been vacateu from them
anc a panchanama has beeh prepared anc the same has
been sent; Shri F.M.Frachan, learneu counsei for the

responcents also mafe a statement in this behalf. The

learned counsel for the‘épplicants acceptec this‘position

an¢ saic¢ that in view of this present position it will
not be possible for him to cohvince.the court the
rleas ﬁhich he has raisec¢ but he prays that some
reasonable time may be granted to the applicants to
vacate the rremises ana prays that three months time
may be grantedé to the apylicants to vacate the premises.
The prayer arpears to be reasonable and¢ accoruingly
time upto 3lst Lecember 1931 is grantea ﬁo‘the
appliéants to vacate the premises. Till then the
arplicants shali not be evicted by the resgpnéenfs.
The ap;licants shall hancover the vacant rosition of
the premises in their roseesion by 21.12.1991 or any
cate prricr to the conveﬁience cf the resyponcents after
giving them cue intimation of the éaté on whrich

-  undud—
rosession is to be taken. This st:all not ke ogEe any

other person in the rremiseés in &any mManner anc¢ shall

\

" elso clear all the cues before they vacate the premiges.

with these observations the arrlications stan€ cisposec

of finally with no orcder as to costs.
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